
Notification No.24/I.L.R.                                                                              Dated : 31.1.95 
 

In partial modification of this Court's notification No.14/Digest, dated the 1st

 

 

March, 1972, and order dated 16.11.84, the Hon'ble the Chief Justice and Judges of High 

Court of Delhi are pleased to substitute the following rates for supply of copies of 

judgments of this Court to private Reporters - 

“Copies of judgments approved for 
reporting supplied for purposes of reporting 
to the Reporters of Private Law 
Journals/Authorised representatives of 
newspapers who give an undertaking that 
copies so supplied will be used only for 
reporting/preparation of short-notes in their 
own journals/newspapers and not for private 
circulation or for any other purpose not 
connected with the reporting/preparation of 
short-notes (Such copies to be stamped for 
reporting only). 

(i) Rs.5000/- per year for all 
Reportable judgments. 

(ii) Rs.2000/- per year for all 
unreportable Judgments. 

(iii) Rs.1500/- per year for judgments 
of single category. 

 

 

BY ORDER 
        Sd/- 
(M.A. KHAN) 
REGISTRAR  

 
 


